GOVERNMENT OF INDIA
COMMUNICATIONS AND INFORMATION TECHNOLOGY
LOK SABHA
UNSTARRED QUESTION NO:2975
ANSWERED ON:13.08.2003

CONTRACT WITH GHANA TELECOM
PRIYA RANJAN DASMUNSI

Will the Minister of COMMUNICATIONS AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether TCIL between 1998 and April,2001 executed a contract with Ghana Telecom without securing its interest by getting a
"Letter of Credit" in accordance with the contract;

(b) if so, the details of the payment received, pending and its due date in respect of the aforesaid contract;

(c) the details of Ghana Telecom's revised payment schedule and payments received in accordance with the same;
(d) the actual loss till date and future anticipated loss of interest on account of overdue payment;

(e) the details of actions taken to recover the overdue payment;

(f) whether the Government have taken or proposed to take any actionagainst the then Management of TCIL whoexecuted the
contract without first securing the interest of TCIL by getting "Letter of Credit";

(9) if so, the details thereof; and

(h) if not, the reasons therefor?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI .
PRADHAN)

(@) & (b): TCIL was awarded an US$ 50 Millions (approx. Rs. 233 crores) Customer Access Network (CAN) project contract by Ghana
Telecom in 1998. Against 54 indents, "Letterof Credit’ was opened for a value of US$ 5.451 Millions (approx. Rs. 25.4 crores)
besides advance payment of US$ 7.479 Millions (approx.Rs. 34.8 crores). Subsequently, 129 indents and design works worth US$
33.849 Millions (approx. Rs.157.7 crores) were carried out by TCILwithout securing "Letterof Credit’,due to timely payments
received earlierfrom Ghana Telecomo nallits earliertwo projects, good business relations with Ghana Telecom as well as
acceptance of similar work without Letter of Credit by other two contractors.

As against work executed for US$ 46.779 Millions (approx. Rs.217.9 crores), TCIL has receivedUS$30.719 Millions (approx. Rs.
143.1 crores). The amount outstanding is US$ 16.06 Millions (approx. Rs. 74.8 crores)(excluding interest and Value Added Tax (VAT)
bills). The details of payment received from Ghana Telecom is given in Annexure-l. The payments are due from March, 1999 to 2001
on different indents.

(c) The details of revised payment schedule is givenin Annexure-Il. Since 16th May, 2003, TCIL has received US$ 6.109 Millions
(approx. Rs. 28.4 crores).

(d) The rate of interest is LIBOR (Londoninter Banking Overdraft Rate) based and is a variable, hence actual loss and future loss of
interest cannot be assessed. However, if Ghana Telecom keeps up its payment schedule, TCIL will earn a profit of Rs. 51 crores from
this project.

(e) Due to persistent follow-up with Ghana Telecom, Ministry of External Affairs (MEA), High Commissionerof Ghana and Hon'ble
Minister of Communications, Government of Ghana, enhanced payments have been received from Ghana Telecom.

(f) to (h): As the dues are expected to be paid and the management has taken a business decision, no action is proposed.

ANNEXURE-|

Details of payments received

Year US$ Million



1998-1999 0.935 (approx. Rs. 4.3 crores)

1999-2000 6.201 (approx. Rs. 28.8 crores)

2000-2001 5.608 (approx. Rs. 26.1 crores)

2001-2002 6.038 (approx. Rs. 28.1 crores)

2002-2003 5.395 (approx. Rs. 25.1 crores)

2003-2004 6.542 (approx. Rs. 30.4 crores)

Total 30.719 (approx. Rs. 143.1 crores)
ANNEXURE-I

Revised payment schedule of Ghana Telecom

Ghana Telecom (GTCL) proposes to pay the consolidatedamount outstanding as at May 15, 2003 with an average monthly payment
of US$ 1 Million (The average US$ 1 Million will be on aquarterly basis, i.e. should there be any shortfall in any month, it will be made
up over the quarter). The quarterly cycle begins from May 16, 2003.

(@) A down payment of US $ 5 Million is being planned for the period June/July, 2003 subject to financial arrangement going through
as planned.

(b) Interest on the outstanding balances will be worked out on a quarterly basis and paid along with the first coming monthly installment
for the following quarter.

(c) Regarding the VAT bills outstanding and overdue, we will propose delayed payment compensation separately.

(d) GT at its discretion shall have the liberty to make a full payment for the outstanding balance at any time, terminating the deferred
payment plan now proposed.
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